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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL
PRINCIPAL BENCH ‘
NEW DELHI

0.4. 115/96 _ Datz of decision 19-2-13995

Hon'ble Shri S.R. Adige, Membsr (A)
Hon'bls Smt,Lakshmi Swaminathan,Menber (J)

Shri Sunahari Lal,

a/o Shri Akali Ram,

R/o G-123, 01d Press Colony,
FaridabadzHaryana) t '

e s 0 ADDli Cant

(By Advocats Shri D.R. Gupta )

Vs,

. Union of India through

1« The Secrstary,
Ministry of Urban Dsvelopment,
Nirman Shawan, New Delhi,

2, Director of Printing,
Min.of Urban Developmant,
Nirmah Bhawan, Neuy Dalhi.

3. TheManager,. y
Govt.of India Photo Press
Garidabad(Haryana)
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(Hon'ble Shri S.R. Adige, Manher (1)

Shri D.3. Gupta,learned counsel for the
applicant states that his client has got all the
reliafs and in the circumstances he s=esks permission
to withdrauw the 0.A. Permission is granted, OR is

dismissed as withdraun, J& Ce/li.

(Smt.Lakshmi Swaminathan) (S.R. A 1,244
Member (J) Member ?
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